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5 & Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer

7 Wﬁ?i{ For election £0.......cccnuveenn .{name of the House)
/“Eﬁ'ﬂ ) . ‘o M From. BRAMM PUR. = L35...Constituency(Name of the Constituency)
ey () DILGaRNT son/daughter/wife of... L ATE . KAYAN NARA YA M. Michen,

Aged.... .'::?]'...}'r.m. resident u[ﬁfl@“ﬂj'?ﬁk?"!ﬂrﬁhtﬁ%ﬁulq‘ﬂ .\;;';m rdate qﬁ above
';W }\.HEI:cEinn. do hereby solemnly affirm and state on oath as under:- fartns - Beool Y
{strike out whichever is not applicable) { HH-HR‘T] YA JANTA PHET "1')
r% (1) 1 am a candidate set up by-—- ———=reeee naime of the political party )/ am contesting as an
Al -

i2) Details of PAN and status of fling of Income tax return :

w Independant candidate.
g

; | SL No. | Names Permanent The financial year for | Total income
Account Number | which the last shown [n Income
(AN Income-tax return has | Tax Return { in
5.1+ been filed Rupees)
$ ] Sl 10 maRNT DEVT  |PPY PDROBEH
3 Spouse-
Em Dependent |
4, Dependent 2
| 5 pdent 3 o
T

{3) The following case{s) is/ are pending against me in which cognizance has been taken by the court:-

8l | Offence Description
M,

{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken ;

| (b} | Name of the court, Case Mo, and Date of order
taking cognizance ;

{e) | Details of Appeal {s) / Application(s) for revision
{if any) filed against the above order(s) ;

4. Cases in which [ have been convicted by a court of law{other those referred to in Form 26):

(a) | The details of cases, Sections of the
Act and description of the offence for
which convicted @

(b} | Name of the Court(s), Case Mo. and
Date(s) of order(s) :




(e} | Punishment imposed ;

(51 That 1 give herein below the details of the assets (movable and immovable ete.) of mysell,
my spouse and all dependenis:

A. Details of movable assets ;

(Mote:

I, Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of depositInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Namwe of Bank! Institution and Branch are 1o be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed
companies and a5 per books in case of non- listed companies should be given,

4 . Dependent”, here means a person, substantially dependent on the income of the candidate,

3. Details including amount is to be given separately in respect of each investment)

S. [ Deseription Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
Mo,

i) Cash in hand 5%, “q o ¥

(ii) | Details of Deposits in Bank .83 |velnery o = boe]—
accounts (FDRs, Term Depogjtf | Vicdhaw o, 9 ‘“y
-1, 9o undf—

and ull other types of Deposi
including saving accounts), lﬁ“"u‘ - Prvabam }- ey

Deposits with Financial Urd vt e By wd it Afr - Nue] —
Institutions, Non Banking =

Financial Companies and i “"hA“T( > 19y
Cooperative societies and the *v¢|Laf iy fpun thavoadsd
amount in each such deposit Bt Lam

{1ii) | Details of investment in Bonds,
Debentures/shares and units in
companiesMutual Funds and
others and the amount,

() | Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
armount

(v) | Personal loans/advance given to
any person or entity including
firm, Company, Trust et and
other receivables from debtors
and the amwuit.

{vi} | Motor Vehicles/Ajrerafts’ g..hri'he”
Yachiz'Ships (details of Make,

Registration No. ete, Year of

Purchose and amount )

{vii}| Jewelry, bullion and valuable F Alon
thing (give details of weight and fo- 1S w00
valug) l




{viii

Any other assets such as value of
Claims/interest

{ix)

Gross Total value

757480

B. Details of Immovable assets:
(Mote: 1. Properties in joint ownership indicating the extent of joint ownership will also have to be indicated
2. Each land or building or apartment should be mentioned separately in this format.)

5. | Description Sell Spouse Dependent-1 | Dependeni-2 | Dependent-3
No
(i)

Location{s)

Survey number{s)

Avrea (Total measurement in
AcTEs)

Whether inherifed property
{Yes or KO}

Date of purchase in case of self
acquired propeny

Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land by
way of development,
construction e,

Approximate Current market
value

{iiy

Non-Agricultural Land

Location{s)
Survey number(s)

Area (Total measurement in
5q. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
ncquired propery

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
construction ete.

Approximate Current market
vialue

(i}

Li1]
(including apartments)
-Location{s)
-Survey numbser(s)

Built up Area (Total
meRsremeil in sq. f1.)




Whether inherited property
(Yes or NO)

Date of purchase in case of self
#eguired propery

Cost of property (in case of
purchase) at the time of
purchase

Any Investment on the

property by way of
development, construction ete,

Approximate Current market
valug

(iv)

Residential Buildings (including
apartmenis, )
-Locationds)
- Survey number(s)

Area (Total measurement in
sq. fi.)

Built up Area (Total
measurement in sq. 1.}

Whether inherited property
{Yes or NO)

Date of purchase in case of self
acquired property

Cost of property (in ¢ase of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
eonstruction ete.

Approximate Current market
vitlug

v)

Oithers (such as interest in
property)

(v

Total of Current Market
Value of (i} to (v) above

(6) 1 give herein below the details of liabilities/ ducs to public financial institutions and government :-

(Note: Please give separate details of name of Bank , institu tion, entity or individual and amount for each item)

Mature of loan

Laoan or dues to any
individuals/ Entity other than
mentioned in (i) above,
Mame(s)

Amount outstanding

Nature of loan

Dependent-2

Dependent-2

5. | Description Self Spouse(s) Dependent-1
Mo,
(i) | Loan or dues to Bank/Financial

Institutions)

MName of Bank or FI

Amount outstanding 3,510,302




Any other lability

2,50, o

Grand total of liabilities

o204

{ii)

Guvernment Dues:
Dues to depariments dealing

with government
accommodation

Dues to departments dealing
with supply of water

Dues to departments dealing
with supply of electricity

Diees to departments dealing
with supply of
telephones mobiles

Dues to departments dealing
with government transport
{incleding mrcrafts and
helicopters)

Income Tax Dies

Wealth Tax Dues

Service Tax Dues

Municipal Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govi, dues

(7) Details of profession or oceupation:

a. Self.. Memboc. Pikon Legintacure Beseambaly

b. Spousa ... .~

(8) My educational qualification is as under: 234,

{Give details of highest School / University education with full form of the certificate’ diploma/ degree course)
{Name of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1} TO (8) ABOVE:

I. | Mame of the candidate

ShoySmt/Kum,

Full postal address

135, Maudiigd ™ Nege W7, FLA Tolowg

iy

state

3. | Number and Mamee of the constituency and

s - {h'n{-ﬂmpw i dban Salles,

3. | Mame of the Political party which set up the
candidate (otherwise write *Independent’)

BIP

4. (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

NO




(z) Tosal number of Pending cases where the Mo
court (5) have taken cognizance

5. | PAN of Year for which last Tatal Income Shown
Income Tax Return filed

{a) Candidate
(b} Spouse:
{c) Dependents

[=

Details of Assets und Liabilities in rupees
Description Self Spouse | Dependent-1] Dependent-11 Dependent-111
A, Moveable
afoped
Asset {Total valug) i
: 1 ble
B mmaova 2,53 ;e
(i) | Purchase Price and
Development Cost of
Immovable Property
(Total Value)
(i) | Approximate Current
Miarket Price of
Asset (Total Value)
7 Liabilities
(i) Government
dues {Total) 5,5 L
(i) Loans from Bank,
Financial Institutions and L 50, mevay
others (Taotal) I
& | Highest educational qualification: +IT¥T

{Give details of School / University education with full form of the certificate’ diploma’ degree
course) (Name of the School (College/ University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and beligf, no pant of il is false and nothing material has been concealed there from. 1 further
declare that :

(a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

(B} I, my spowse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
above.

Verftedat.......ccnan i min s 0 o 7 ) T ] 1| EEE AT

femoht <)

DEPONENT




Nate: | Affidavit should be filed latest by 3.00 PM on the last date of filing nominations.
2. Affidavit should be swom before an Oath Commissioner or Magistrate of the First Class or before a Notary
Public.
3. All columns should be filled up and no column to be left blank. I7 there is no information to farnish in respect of
any item, either “Nil™ or “Not applicable™, as the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatly,
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